
 

  

 

        State Vs Kunal Chauhan  

        FIR No. 1672/2020  

        PS K N Katju Marg 

U/s 379 IPC  

 

18.06.2020 

In Court through Video Conferencing 

In view of the direction issued to curb imminent threat of pandemic covid-

19, application is heard through video conferencing by CISCO Webex. I 

have received physical copy of the application as well as reply of IO. Ld. 

Counsel has agreed to Video Conferencing. All the stakeholders of the 

present application has now joined the video conferencing.   

Present:  Ld. APP for State through VC. 

  Ld. Counsel for the applicant through VC. 

  This is an application for release of  vehicle bearing no. 

DL8SCL3969  moved on behalf of applicant Kunal Chauhan. 

  Report called through whatsapp from the concerned IO on the 

phone of Naib Court on duty. 

  Report of IO perused. The prosecution has no objection if the 

vehicle be released to its applicant. 

  In these circumstances, the aforesaid vehicle be released to the 

applicant in compliance of judgment of Hon’ble Delhi High Court in 

Manjeet Singh Vs. State(Crl. M.C No. 4485/2013 and Crl. M.C No. 

16055/2013) subject to the following conditions: 

1. Vehicle in question be released to its applicant/rightful 



 

  

 

owner/registered owner only subject to furnishing of security 

bond/indemnity bond to the satisfaction of the IO/SHO concerned. 

2. IO shall prepared detailed panchnama also mentioning the colour, 

appearance and necessary details of the vehicle. 

3. IO shall take the coloured photographs of the vehicle from different 

angles and of chasis number and engine number. 

4. The photographs should be attested and counter signed by the 

complainant, accused as well as by the person to whom the custody is 

handed over and the applicant; 

5. IO shall get the vehicle valued from a proper valuer and shall take a 

valuation report in this regard from the valuer as per rule; 

6. IO is further directed to verify the ownership of the said vehicle 

before releasing of the same. 

  Copy of this order be uploaded on the website/be sent to Jail 

Suprintendant through email id/whats app of the counsel for the applicant. 

 

 

                     Mayank Goel 

                     MM-03:North: Rohini   

                    18.06.2020 

  



 

  

 

 State Vs Raj Kumar Bajaj  

        FIR No. 3838/2017 

        PS K N Katju Marg 

U/s 379 IPC  

 

18.06.2020 

In Court through Video Conferencing 

In view of the direction issued to curb imminent threat of pandemic covid-

19, application is heard through video conferencing by CISCO Webex. I 

have received physical copy of the application as well as reply of IO. Ld. 

Counsel has agreed to Video Conferencing. All the stakeholders of the 

present application has now joined the video conferencing.   

Present:  Ld. APP for State through VC. 

  Ld. Counsel for the applicant through VC. 

  This is an application for release of  vehicle bearing no. DL-

8SAR-5804 moved on behalf of applicant Raj Kumar Bajaj. 

  Report called through whatsapp from the concerned IO on the 

phone of Naib Court on duty. 

  Report of IO perused. The prosecution has no objection if the 

vehicle be released to its applicant. 

  In these circumstances, the aforesaid vehicle be released to the 

applicant in compliance of judgment of Hon’ble Delhi High Court in 

Manjeet Singh Vs. State(Crl. M.C No. 4485/2013 and Crl. M.C No. 

16055/2013) subject to the following conditions: 

1. Vehicle in question be released to its applicant/rightful 



 

  

 

owner/registered owner only subject to furnishing of security 

bond/indemnity bond to the satisfaction of the IO/SHO concerned. 

2. IO shall prepared detailed panchnama also mentioning the colour, 

appearance and necessary details of the vehicle. 

3. IO shall take the coloured photographs of the vehicle from different 

angles and of chasis number and engine number. 

4. The photographs should be attested and counter signed by the 

complainant, accused as well as by the person to whom the custody is 

handed over and the applicant; 

5. IO shall get the vehicle valued from a proper valuer and shall take a 

valuation report in this regard from the valuer as per rule; 

6. IO is further directed to verify the ownership of the said vehicle 

before releasing of the same. 

  Copy of this order be uploaded on the website/be sent to Jail 

Suprintendant through email id/whats app of the counsel for the applicant. 

 

 

                     Mayank Goel 

                     MM-03:North: Rohini   

                    18.06.2020 

  



 

  

 

        State Vs Pardum  

        FIR No. 043146/2019  

        PS K N Katju Marg 

U/s 379/411 IPC  

 

18.06.2020 

In Court through Video Conferencing 

In view of the direction issued to curb imminent threat of pandemic covid-

19, application is heard through video conferencing by CISCO Webex. I 

have received physical copy of the application as well as reply of IO. Ld. 

Counsel has agreed to Video Conferencing. All the stakeholders of the 

present application has now joined the video conferencing.   

Present:  Ld. APP for State through VC. 

  Ld. Counsel for the applicant through VC. 

  This is an application for grant of bail u/s 437 Cr. P.C moved 

on behalf of accused/applicant. 

  Reply filed by the IO through Mail/Whatsapp has been 

perused. 

  Arguments heard through video conferencing. 

  Ld. Counsel for the accused had submitted that the accused has 

been falsely implicated in the present case and he is a law abiding citizen 

and has been falsely implicated in the present case. Ld. Counsel for the 

accused has further submitted that the accused is in JC since 27.05.2020 and 

even the  name of the accused has not been mentioned in the FIR.  With 

these submissions, Ld. Counsel for the accused has prayed that the accused 



 

  

 

may be admitted to bail. 

  Per Contra, Ld. APP has strongly opposed the bail application 

stating that the allegations against the accused are serious in nature  and he 

has been involved in other offences of similar nature. 

  Keeping in view the facts and circumstances of the case, the 

court is of the opinion that the applicant/accused is a habitual offender and 

has previous involvement in similar offences. Further keeping in view the 

nature of allegations and the fact that releasing the applicant/accused at this 

stage may implicate him to involve him in the similar offences. In the 

interest of justice, court is not inclined to grant bail to the accused Pardum 

at this stage u/s 379/411 IPC. Hence, the bail application is dismissed and 

disposed of. 

  Copy of this order be uploaded on the website/be sent to Jail 

Suprintendant through email id/whats app of the counsel for the applicant. 

 

 

                     Mayank Goel 

                     MM-03:North: Rohini   

                    18.06.2020 

  



 

  

 

State Vs Aftab 

        E FIR No. 001513/2020  

        PS K N Katju Marg 

U/s 379/411 IPC  

 

18.06.2020 

In Court through Video Conferencing 

In view of the direction issued to curb imminent threat of pandemic covid-

19, application is heard through video conferencing by CISCO Webex. I 

have received physical copy of the application as well as reply of IO. Ld. 

Counsel has agreed to Video Conferencing. All the stakeholders of the 

present application has now joined the video conferencing.   

Present:  Ld. APP for State through VC. 

  Ld. Counsel for the applicant through VC. 

  This is an application for grant of bail u/s 437 Cr. P.C moved 

on behalf of accused/applicant. 

  Reply filed by the IO through Mail/Whatsapp has been 

perused. 

  Arguments heard through video conferencing. 

  Ld. Counsel for the accused had submitted that the accused has 

been falsely implicated in the present case and he is a law abiding citizen 

and has been falsely implicated in the present case. Ld. Counsel for the 

accused has further submitted that the accused is in JC since 02.04.2020 and 

he is the only bread earner of his family.  With these submissions, Ld. 

Counsel for the accused has prayed that the accused may be admitted to 



 

  

 

bail. 

  Per Contra, Ld. APP has strongly opposed the bail application 

stating that the allegations against the accused are serious in nature  and he 

has been involved in other offences of similar nature. 

  Keeping in view the facts and circumstances of the case, the 

court is of the opinion that the applicant/accused is a habitual offender and 

has previous involvement in similar offences. Further keeping in view the 

nature of allegations and the fact that releasing the applicant/accused at this 

stage may implicate him to involve him in the similar offences. In the 

interest of justice, court is not inclined to grant bail to the accused Aftab at 

this stage u/s 379/411 IPC. Hence, the bail application is dismissed and 

disposed of. 

  Copy of this order be uploaded on the website/be sent to Jail 

Suprintendant through email id/whats app of the counsel for the applicant. 

 

 

                     Mayank Goel 

                     MM-03:North: Rohini   

                    18.06.2020 

 

 



 

  

 

 


